
ACT No. XXI OF 1863. 

PASSED BY THE GOVERNOR-GENERAL OF INDIA IN COUNCIL. 

(Received the assent qf the Governor-General on the 10th March 1863. )  

An Act to constitute .Recorders7 Courts for the Towns o f -  A k ~ a h ,  Ra.ngoon, and 
Moulmein, in British Rurmalz; and to establish Courts of Snzall Causes in 
the said Towns. 

'I 

WHEREAS the Resolution of the Governor-General in Council, dated the 31st 
Janua,ry 1862, declares that., instead of a J~ciicia~l Com- 

whose ordinary business can well be undertaken by tlie Chief Commissioner, and 
who, as Judge of a Special Court sitting at the Head Quarters of dach Divi- 
sion, could not- possibly dispose of tlie Causes arising al; each place ill a manlier 
that would satisfy the suitors, or be consistent witli the prompt and regular ad- 
ministration of Justice, there shall be established a t  Rangoon aiid Moulmein a 
Court to be presided over by a Barrister or Advocate of not less than five years' 
standing, with full powers of Civil and Criminal J~~isclictioii, aiialogous to those 
now exercised by the Recorders of Prince of Wales' Islalld and Singapore, wit.h 

the establishment of such Court, and of a siiuilur Court for the Towii of &jab;  
and als$for the establishment of a Court of Small Causes in each of tlie said 
~ o w n s ' o % ~ k ~ a b ,  Rangoon, and Moulmein, and to prescribe the Procedure for 
the sairnourts,  respectively ; ' It is enacted as follows :-- 

~ o w n s ,  -which Courts, when so established, ~11all be called, 
respectively, 



ACT NO." XXI: OF 1863. 

Courts shall be Courts of Record. 

11. The said Courts, respectively, shall be held before a Judge who shall 

be called The Recorder" thereof, and who shall be ap- . 
Designation, appoint- 

ment, &c. o? Sldges of @inted Isy the ~overn~r:Crenerai 'in Gou~dl ,  a ~ d  shall be 
such Courts. a Barrister of not less than five years' 'standing. Every 

Recorder app&$tea ufider this Act .:&& '.his 'O&ce ! d ~ t h g  %he :ph3sure of 

the Governor-General in Council. 

111.. Previously to entering upon the execution of the duties of his 0$ce, 

subscribe the following declarntios before suoll Aut,hority 
or person as the Governor-Cleneral in Council may commission to receive the 

" I, A. B., appointed Recordier :of :[ ] *do solemnly declare that I 
.will faithfully perform the duties of my .Office to the best !of my ability, know- 
ledge, anbl judgment." 

Governor-General may 
be the Recorder of the said three Courts, or he may from 

appoint one Recorder only, time to time appoint a separate xecoi-der %r any one, or 
or .more. 

for any two, of t l e  sa;id 2ourts. 

V. Solong as there shall be only oneRecorder of the siid three Courts, 

every four months. 

h~otification by Blcorder, every year, or a1 such other convenient times as the aef 
%s to time ana $lace of' G(immissioner of 'B~i~ivh BUrul& shd]laiyeeq abtl$ .in 

. ' .  .. 



'3 

said Tewn~, respectively. 

Court at such place, and :shaCl~puiblish notice of the same 
in the .same manuer, so far -as oircums"ances will permit., in ~ B i e h  ,s N&ifkd4@~ 
under the said Spc6ion ,is directed to be pnblisbed. 

VZII. Notwithsta~ding anything in Sections VI and VII  of this Act 
contained, it shall be lawful for the Be,cordw ,to SGld'bis 

it &all appear to him necessary and proper to do so. 

Sections to YIII how three Courts, the provisions contained in sections V1, 
:t,~ be applied when there 
is one Recorder sfor two YII, and VIII -of .chis Act ,shall be ?ap:pli.ed, 60 far :as the 

same !ma;y be {applicable, in respect of the -sittings $,Q be 
held by such Eec'osder within the Towns !of h e  Copnts of wliicl he is Recorlle~. 

'X. The Recorders appointed under cth.is Act shall have anti exelid& 

Civil Turisdicfion of Re- Civil J,u.risdiction within sudh local ilidit;s, 'in %+he .sgid 
Towna of which they are respectively lthe 'Eecorders.$n'd' 

missioner, w'irth .such approval as aforesaid, as 0f ten.a~ he, 

save a.s'in'thi~ Aot prcwided, no Court other than -the :Recorder/'s Court -> .dh%ll 
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XI. The Recorders appointed under this Act shall receive, try, and 

Suits cognizable by Re- determine suits of every description, if in the case of suits 
corder& for land or other immoveable property such land or pro- 
perty shall be situate, or if in all other cases the cause of action shall have 
arisen, or the defendant at the time of the commencement of the suit shall dwell, 
or carry on business, or personally work for gain, within the local limits of the 
ordinary Jurisdiction of their respective Courts. ' Provided that the Recorders 

\ 

shall not b k e  cognizance of any suit, the cognizance of 
Proviso. 

which, by the ordinary Civil Courts in British India not 
4::; , 
, ttl lli, established by Royal Charter, is barred by any Act of Parliament, or by any Re- 1 

gulation or Act of the Governor-General of India in Council. 

XII. It shall be lawful for the Chief Commissioner to direct the transfer 

is transferred, in the same manner, and nnder the same rules as to procedure, 4 
and in all other respects, as if the Recorder had originally had Jurisdiction in 
the case, and the case had originally bccn instituted beforc him. 

8 #;.I, Rule as to trial of suits while sitting in any 01 

court. been instituted in such Court, or shall have been trausfer- 
red to it by the Chief Commissioner as hereinbefore provided : but such Re- 
corder may, if lie think proper, try any suit instituted in any other of the said 
Courts of which he is Recorder, ifthe parties thereto shall join in an applica- 
tion to him (which shall be in writing, signed by al1,the parties to the suit or 
their agents) so to try the same. 

XIV. A separate seal sliall be made under the direction of the Governor. 

said Courts, respectively, shall be sealed or stamped wit11 the of the Court 4 
issuing the sameb The said seal shall be delivered to and kept in the custody 
of the Recorder; but during any absence of the Recorder, or in cane of the 

vawncY 
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vacancy of the Office of Recorder, the same sliall be delivered to an1 kept in the 
custody of the Registrar of the Court appointed as is hereinafter provided ; and 
if there be no Regiistra,~, then it, shall ha delivered t,o and kept in tile custody of 
$he Deputy Commissioner. 

XV. It shall be lawful for tlie Recordel. of any Court or Courts estaljlish- 

, Appointment andremov- ed under this Act, from time to time, and subject to any 
a1 of Ninisterial Officers. rules and restrictions which limy be prescribed by the Go- 
vernor-General in Council, to appoint such and so nlany Clerks and other Minis- 
taka1 Officers as shall be found necessary for tlie administration of Justice by 
the said Recorder, in such Court or Courts respectively, and the due execution 
of the powers and authorities given to him by this Act ; and every Clerk and 
Officer appointed as aforesaid shall be liable to disrnissa.1 by order of the Recorder 
of the Court to which he is i~ppointed : provided that no person shall be removed 
;from any Office, the salary of wxich is one hundred Rupees per tnenseln or 
upwards, without the sanction of the Chief Commissioner. 

1 

XVI. No person shall be permitted to appear or act As the Advocate of 
any suitor in any Court lield under this Act, in any action 

Licensing of Advocates, 
and rules regarding quali- or suit, or touching any matter whatever, unless sucll per- 
fications and admission. 

son shall have been previously licensed by the R,ecorder 
of such Court, to act for the suitors of such Court generally, or specially for 
the particular occasion ; and it shall be lawful for the R.ecorder of every Court . 

held under this Act, to make rules for the qualifications and a.dmissioli of proper 

Saving of agent, f o ~  88- tion contained shall be deemed to prevent any persomi 
cretary of State, &c. from appearing' or acting as the agent for tlie Secretary of 
State for India in Conncil, o? to prevent any suitor from appearing, pleading, or 
actil~g, on his own behalf, or on bel~alf of a co-suitor, Provided also that any 

And of Advocates, person, who for the time being is an Advocate, Valreel, or 
Attorney-at-law of any of tlie High Courts of Judicature 

in India, shall be entitled without any license to act as an Advocate for auy 
spaitor in any of the said Courts ; and that any person for the time being licensed 
to act generally in any one of the said Courts, shall without further license be 
.also entitled to act generally in any other of the said Courts. 

XVII.  The 

* ,  



XVII. The Recorder . . of any Court may, for any sufficient reason, with- 

be draw or vacate any license which shall at  any time be grant- 
drnvn. ed by such Recorder to any- person, to act geuerally or speci- 

, . 

ally as an Advocate under this Act. 
4 

XVIII. The fees to be received by any Advocate, whether general or spe- 

Fees of Advocates, &c., cial, licensed under thisAct, or entitled to  act as an Advocate 
subject t.o taxation. for another person in any of the said Courts without a 
license, under Section XVI of tliis Act, shall at a11 times be subject to the con- 

. trol and taxation of the Recorder of the Court having Jul.sdictiou in the case in 
respect of which such fees are payable, and no fees shall be recoverable by any 
Advocates except such fees as shall have b e e ~  allowed by the ~eco rde r  on 
taxation. 

XIX. I t  shall be lawful for the Recorder of au) Court or Coorts establish- 
$ 

ed under this Act, to make and issue rules to regulate 
, ! Rules for service and 

execution of process, and the service and execution of the processes of tlie Court or 
table of fees for same. 

Courts, within the territorial limits of his Jurisdiction, and 
also to settle a table of fees to be allowed to the persons employed in such ser- 
vice o r  execution, and fronz time to time to alter any such rule or table, and tlie 
rules so made and the tal~les so issued shall be used and observed in the said 
Court or Courts ; provided that such rules and tables be uot inconsistent aitli  
the provisions of any law in force, and shall, before they are issued, have 
received the sanction of the Chief Commissioner. ,411 such rules and -tables 

Publication of same. 
shall be published in the Official Gazettes of the said 
Towns, and shall thenceforth have the force of law until 

repealed or over-ruled by any Act of thc Lcgislaturc, or by any rulc or table 
subsequently issued and published with the sanction and in the manner afore- 
said. 

XX. Save as in this Act otherwise provided, the proceGdings in Civil suits 
Proceedingsin Civil suits of every desc~ipt~ion between party and party brought in 

how to be regi~lated. any Court established under this Act, shall be regulated 
by Act TI11 of 1859 (the Code of Civil P~ocedu~e),  as amended by Act XXIII  
of 1861, a i d  by any other Act or Acts that may hereafter be passed for that 
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XXI. In  all suits cognizable by any Court held utider this Act, all ques- 

Law as administered jn tions as well of fact as of lam or cquity ~ h d l  be dealt with 
Calcutta H i ~ l l  Court, In and determined according to the law czclmiuistereci by the 
its Ordinary Original Civil 
Jurisdiction, to obtain in  High Court of Judicature at Fort T'Villiarn in Bengal, ill the 
all suits. exercise of its Ordiliary Original Civil Jurisdiction. Pro- 
vided that this Section shall not apply to any case heard and determined by any 

Court lielcl under this Act, in vllich a iiative of British 
Saving of certain cases. 

India is a defendant, aiid in which any questioli relating - 
to marriage, inheritance, or succession shall be involvecl ; but every such case, I 
in so far as such question is concerned, shall be determined by the l a v  or usage 
which would have been applied tliereto, if suciz question had arisen in any other 
Court in British Burmah tlian a Court held under this Act, 

F7 
$ XXII. If in any suit, any question of law, or usage having the force of 

In case ,,f doubt as to law, or the construction of a docuuient affecting the merits 
certain qnestions, statement 
of case may be submitted of the decision, shall arise, on which the Recorder shall 
fordecisioll of I3ighCoh.  entertain any doubt, the Recorder may, either of his own 
motion, or on the application of either of the parties to the suit, draw up a state- 
ment of the. case, and submit such statement, with his own opinion, for. the deci- 
sion of the High Court of Judicature a t  Fort Tilliam in Bellgal. 

XXIII. The Recorder may proceed iu the case, notwithstandiug a refer- 
$ And decree m g  be pass- ence to the said High Court, and may pass a decree con- ! 

ed contingent thereon ; but, 
pending receipt, execution tingent upon the opinion of the High Court on the point' 

+e not to ~ssue. referred ; but no execution shall be issued in any case in 
! 

which a reference shall be made to the High Court, until the receipt of the order 

- 
t~healwithcasesFefepred. Court shall be dealt with by a bench of two or more 

Judges of that Court, 

XXV. The parties to the case may appear aud be h e a ~ d  in the High Courb 
in person, or by an Advocate or Pleader ; .and tlle High 

Recorder, 



XXPII.  In all suits heard and determined by a Recorder uilder this Act, 
, . , : -  , in mliich the amount or value of the suit shall exceed 

- 
Bengal, to tlle rules contailled in the said Code of Civil Procedure 
regardillg isegulnr appcnl:;. 

XXVIII. I t  shall be oonipetent to the Recorder, if lie shall t,hink fik9 
j/ j i  
9.' e to giant a new trial in any suit tried by him, if applied 

Grant of new trial on 
g: f!! ap$ic;ition within gwen for within three months fram the date of the decision 
:.I + j .time. 
4, $3 . if the suit -relate to any land or other im.moveable proper- 

tv ; and in dl other cases if applied for within thirty days from the date of the . 
d 

Andreview ofjudgmeut. decision. Provided that nothing hereinbefore contained 
shall interfere with the power of the Recorder to allow 

a review of judgment, under the Code of Civil Procedure, if such review be ,= 
.ap.plied for within the period allowed by the said Code for making -such 

M I  

secu;tr:fronl apl,licant appljications. Provided also that, in any case in which 
f6r eiL1le.r. the Recorder may think it necessary to do so, he .bay 
before granting a new trial, or a reviem, require the party applying for the 

:. 

.same to give sufficient security ,for, the due compliance with the terms of 
the de Cree or order which it  is sought to set aside or review. 

. . : XXIX. *4ll cases a.nd proceedings arising under Act XIX of 1841 ($or 

Recorde~  nlay receive 
the protection of nzooeable and inzmoveable property 

a n d  dispose of all cases @gainst wro?zgfuZ possession in cases of successions), Act 
under certain Acts sub- 
jeceto pro'vi6ions o i  same XXXV of 1868 ,(to .make better ' P V O V ~ S ~ W  for flx,e cars 
-as to  Jurisdiction; -of tlte Bstates of .Lunatics not subject to the Jurisdic- 
icon qf the #upyeme Courts of' Judicature), Act XL of 1858 t(&r ??zaking bet- 
$er provision for the care of the persons and property o f  &inors in the Pre- 
sidency of Fort Wi2jiar)n in Benyul) as amended by ,Act IX of 1561 ( to  amend 



the law, ~e ta t i ng  to Minors), or Act XXVII of 1860 (fo~~facilitaiing col- 
lection of d ~ h t s  on s~~ces s ions ,  and for  the security o f  parties paying debb& to 
t%e represerntatives of deceased persons), may be received and disposed of by 
the Recorder of any Court established under this Act, subject always to all the 
rules and provisions as to Jurisdiction and otherwise in the said Acts contaiud 
respectively. Orders passed by the Recorder in cases arising u~ider the said 

And his orders in 
Acts shall not be open to appeal, but the parties shall be 

aueh cases not open to at liberty to contest such orders in a regular suit. No 
appeal. Court other than the Recorder's Court shall, within the 

local limits of the Jurisdiction of sucli Recorder's Court, 
No other Court to deal 

therewith, within the ju- receive or deal with any case or proceeding arising under 
riadiction of Recorder. any of the Acts mentioned in this Section. 

XXX. For the trial of Civil suits under this Act, the Recorder may con- 
stitute one or more persons Assessor or Assessors of the 

Assessors in Civil suits. 
Court. Such person or persons shall attend during the 

trial of the suit, and shall deliver his or their opinion or opinions in writing, to 
be recorded on the proceedings. But the decision of the case shall rest with 
the Recorder. No Officer of the Recorder's Court shall be appointed an  As- 
sessor under this Section, but this prohibition shall not extend to any other 
public Officer. 

XXXI. It shall be lawful for the Governor-General in Council to appoint, 

+4jppointeent of Regis- to each or any of the; Recorder's Courts estabbhR$ ynder . . 

this. Act, an Officer who shall be called the Registrar of 
the Court to which he shall be appointed. 

Q terial OEcer of tb.e C.ourt, and shall, subject to the pro.- - 
Duties of Registrar. 

visions in the next following Section contained,, receine 

sue notice of suit to the defendants ; receive any d,o.cuments which the parties 

period appoin.t8ed for the Recorder's .sitkings. 
XXXIII. i f  



titulars. 31, or Section 32, of the Code of Civil Procedur-, ,, i 
shall not reject the plaint, but shall point out to the plaintiff wherein 'i 
the- plaint is defective, and shall with as little delay as possible forward 3 

the plaint to the Recorder of t,he Co.urt for his orders, t,ogether with any state, 
ment which the plaintiff nlay think propor to make ; and such plaint shall be 

dealt with as the Recorder shall order. Provided always 

i 
Proviso. 

I 
that, if the defect in the plaint is capable of being cured 

under any of the said Sections, and the plaintiff shall be willing to amend it, it 
shall not be necessary for the Xegistrar to send the plaint to the Recorder, but 
suoh amendment may thereupon be made. 

1' i Execution of decrees O1 pass( 
;1/ I by Registrar. he is the Registrar, aod subject to any orders which he may 

receive from tllc Rccorder, shall execute snch decrees in the same manner as the 
Recorder may execute them. No appeal shall lie from any order passed by the 
Registrar under this Section; but the Recorder may, of his own motion, reverse 
or modify any such order whenever he shall think it necessary to do so. 

I " Judge in certain cases. -./ 
Causes beyond the local lintits of the.  Jurisdiction of the 

S u p r e m e ' ~ o w t s  o f  Jzcdicature established i5y Royal Charter), arising within 
the limits of the Jurisdiction of the Court of which he is the Registrar, prod- 
~ i d e d  tha,t the amount or value of the claim shall not exceed two hundred 
Rupees ; but he shall exercise such powers subject to the general control of the 

- .  higher powers. . to hear and determine suits of the nature cognizable by 
him as a  gall Cause Court Judge under this Section, in which the amount or 
value of the claim does not exceed five hundred Ru~ees. 
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XXXVI. The suits"cognizab1e by the Registrar undcr tho last preceding 
Section shall be sct down for Ilearing before such Regis- 

Suits cognizable by Re- 
gistrar how to bc heard, trar, and he shall hear and determilzc! such suits. and - 
kc. 

execute the decrees made therein, in such manncr as is 
prescribed in the said Act XLII of 1860; and subject to such rules as to pro- 
cedure and otherwise, in all respects, as are in the said Act contained. Provided 

Trmsfer R ~ ~ ~ ~ -  that tlie Recorder, whenever he tliinlis proper, nlay 
trar's.tO Recorder's transfer to his own file any suits on the file of the Regis- 
trar, and may hear and determine the same, subject t o  the rules as to procedure 
and otherwise hereinbefore mentioned. 

XXXYII. No appeal shall lie from any order or decision made or passed 
by the Registrar, in any case heard or disposed of by him 

No appeal from decision 
of Registrar under last under $he last preceding Section; but in any case in wllich 
Section ; but in case of 
doubt, statement may be the Registrar shall entertain anyedoubt upon any question 
submitted for opinion of of law, or usage having the force of law, or the construc- 
Recorder. 

tion of a, document affecting the lilerits of the decision, 
he shall be at liberty to state a case for the opinion of the Itecorder, in like 
manner as the Recorder may, under Section XXII  of this Act, state a case for 
the opinion of the High Court of Judicature at  Fort William in Bengal; and 

Rules applicable to such a11 the rules and provisions hercinbefora contained, relat- 
references. ive to the stating of a case by the Itecordcr, shall apply 
mutatis mulandis to the stating of a case by the Registrar, so far as the same 
are applicable. 

XXX'kTIII. It shall 'be lawful for the Recordcr to refer to the Registrar 
Recorder may refer cer- of his Court any suit, not falling witl~ill the description 

tain suits to Registrar. 
nules respectin.. trial of of suits contained in Act XLII of 1860, mhich shall be - - 
same. instituted in the Court of snch Recorder, and t l ~ e  anlount 
or value of the property in dispute in wllich shall not exceed one hunclred Rupees, 
Every suit so referred to the Begistmr sllall be heard and detern~ined, and the 
decree made sl~all be executed, by him, under the same 1.ules as to procedure 
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Refkrence to High fiual ; but the Beeorder shall bc at liborty to state a 
question of law, or usage having the force of law, .or the 

construction of a document affecting the qerits of the decision, for the opinion 
of the Iligh Court, in the same manner as in cases originally tried by l~imself. 

XXXIX. I n  all suits heard and determined by a Recorder under this Act, 

SppeaI to Her Majesty ill w l ~ i c l ~  the sum OL* matter at issue is Rupees ten thousand 
in Council in certain cases. 01. ul)ward~, 01- in which the judgment, decree, or order shall 
involve, directly or indirectly, any claim, demaud, or question, to or  respecting 
property of the value of Rupees ten thousand or upwards, an appeal shall lie to 
Her Majesty in Council, subject to the rules and orders for thetime being in force 
regarding appeals to Her Majesty in Council, from decisions of the High Court 
of Judicature a t  Fort William in Bengal, in the exercise of its Ordinary Original 
Civil Jurisdiction. 

XL. The Recorder shall exercise all the powers of a Court of Session, 
as defined in the Code of Criminal Procedure, within the 

Recorder to exercise 
power of Court of Session, territorial limits of the Civil Jurisdiction of the Court or 
and Oaol Courts of which ile is Recorder ; and shall, at the 
veries for trial of offenders. 

or places where such Court or Courts are held, hold Gaol 
deliveries at convenient periods, of which due notice shall be given in the 
manner prescribed in Sections V I  and V I I  of this Act, 'for the trial of all 
persons charged with offences punishable under. the Indian Penal Code, who 
may be committed to take their trial before his Court as a Court of Sasion. 

Provided that the Recorder shgl not have power to try 
Proviso as to European any European British subject charged with an offence 

any such offence shall be made to the High Court of Fort William in Benoal. 
In all other cases, the coinmitu7euts made within the limits of the Jurisdiction 
of any Recorder's Court, for offences punishable onder the Indian Penal Code, 
shall be made to that Court. 

xLI. If any European British subject shall be charged in British ~ d r m a h  

~ ~ ~ ~ i ~ ~ ~ h  and trial of with any offence (other than an offej~co pu&hable with 
suchsubjects,mhen death under the Indian Penal Code), which Justice 
with offences other than 
those~uni8hablemithde~th- the Peace shall not be competent to punish, and , 
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shall be. sufficient grounds for committing him for trial, such European British 
subject shall be committed to take his trial before the Recorder, and s l~al l  be 
tried by the Recorder of the Court held within the, Division of British Burmah 
in which either such European British subject shall have been arrested, or in 
which the offence with which he is charged shall have been comnlitted ; that is 
to say, ,before the Recorder at Rangoon if the arrest took place or the offence 
mere committed in Pegu ; before the Recorder a t  Akyab if the arrest toolc place 
or the offence were committed i11 Arraca~i ; and before the Recorder at Moulmein 
if the arrest took place or the offence were committed in the Tenasserim Pro- 

[ s 

XLII. The proceedings on trials held by the Recorder as.a Court of Session 

Proceedin s of Recorder 
under this Act shall be regulated by the Code of Criminal 

aa Court of Bessionhoa to Procedure, and shall be subject to all the provisions of this 
be regulated. 

Act, in so far as the same may be found applicable. 

tion of sentence of death. shall have been co~lfirmed by the Chief Commissioner. It 
shall be lawful for the Chief Commissioner, in any case in which it shall seem 
proper to him so to do, to commute a sentence of death to a sentence of trans- 
portation for life, or for any shorter period not less t h a ~ i  seven years. 

XLIV. No appeal shall lie froin any order ol: sentence passed by the Re- 

No appeal from order, 
corder in any Crin~inal case. But it shall be a t  the dis- 

' c &.,of Recorder incriminal  ret ti on of the Recolder to lSeserve any point or points of 
3: case, but he may reserve 
E points for opinion of High law for the opinion of the said High COW%. 

c0ul-t. 

XEV. On snch point or points of law being so reserved, as in the last pre- ' ~evieGof  case and nlter- 
ceding Section mentioned, or on its being certified by the 

ation of judgment by Advocate General at Fort IYilliam that, in his judg- 
Hlgh Court. 

ment, there is an error in the decision of a point or 
points of law decided by the Recorder, or that a point or points of lam which 
has or have been decided by the said Recorder shoxld be further considered, 
the said High Court shall have full power and authority to review the case, or 

c such 
i 



' . .XLYI. The Sta,mp Duties prescribed by Schedule B annexed to Act X 

. . 
8ud:cler Court, sliall be chargeable on Instruments and- 

Wi.it,it.ings in the Courts of the Recorders established under this Act, if the 
amount or value of the claim exceed one thousand Rupees, or if the case boa@ 
appeal. The foregoing limitatioii as to amount shall iiot extelid to petitions of 
pl@ipt. For such petitions, whether the suit be tried by the Recorder or the 
Registi7ar of the Court, ancl ficr Certificates granted under Act XXVII of 1860, 
the. Duty prescribed by. the said 8cliedule B slzall be c,hargeable. .For copies of 
decrees i,n suits iu which tb.e atnonlzt or value of .the claim does not exceed. 
one thousand Rupees, as well as for col~ies of judgmeiits and orders, the same 

Court. 011 111struti10nts and Writ,il~gs in ;dl other cases, as well in the Recorders' 
courts, as in the Corrrts of the Registrars i11 cases cognizable by those Officers, on 
which a Duty of eight annas is prescribed by the said. schedule B, the Duty 
ohargeable shall be eight annas. 

XLVII. The Commissio~ler of tlze Division within which the said Tow11 of 
hkyab, Rangoon,. or Mo~llmein, is situated, ma? sit- with 

Ci-iminal case arising within the limits of his- Diviai.on ;- 

I ,  If there shall for the time being be no Recorder, or if the Re- 
corder of any of the said Courts shall a t  m y  time, fi-om 

And may,,in the absence 
6f~Recorderi s i t  in  Court sickness, or~fs0111 being absent on leave, or other cause, be 
an@. ,ex,ercise all powers. unable to attend to the .  duties of his Office, it shall be. 
lhwfhlfor the Comnlissionerof the Town wherein such Comt is situate t o  sit 
in such ~ o u i t ,  and to exercise all the. powers vested by this Aot . inthe Record*. 
ers but subject to all the rules, provisions, and. limitation5 herein prescribedii 
and dedared. Provided ,that no Commissioner shdl  acti as Reoorikeli,. or emrc:cLe.: 
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ACT NO. XXI OF IS$-Q. 

XLIX. The Recorder shall keep such Registers, and Books and Accounts, 

Recorder to keep such and subinit to the Chief c'ornmissioner such statements 
registers, kc., and to and returns of the work done i i  his Court, oil the Ci\ril 

General in Council. The Recorder shall also comply with such requisitions 
as may be made by the Governor-General in Council, or by the Chief Coni- 
missioner, for records. 

L. The word '' Barrister" it1 this Act shall be deemed to include Barris- 
ters o$England or Ireland ; or inembers of the Faculty of 
Advocates in Scotland ; or Advocates of any High Court, 

or Colonial Supreme Court, authorized by Royal Charter to admit Advocates. 


